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Policy Schedule

We request you to read this policy schedule aloitly the policy booklet. If you find any errors, pke return your
policy document for effecting corrections.

Your Policy

Welcome to youSBI Life — Kalyan ULIP Plus policy and thank you for choosit®BI Life Insurance Company Limited to
provide you with retirement benefit solutions. THiN allotted by IRDA for this product is 111L079V02

Please note thdN THIS POLICY, THE INVESTMENT RISK IN THE INVESTMENT PORTFOLIO IS BORNE BY
THE POLICYHOLDER.

The information you have given in your proposahipmembership data of the employees or memberer diicuments and
declarations for evidence of insurability of thepayees or members, if any, form part of this cacitrof insurance with us.
Your policy document, comprising this policy schiedalong with the policy booklet and any endorsetsi¢imat are made fron
time to time, is evidence of the contract. You dtiacead these carefully to make sure you are gadisPlease keep these ir a
safe place.

=]

Your policy is an excellent platform to meet younfling requirements for your employee retiremenmtefie schemes both
under defined benefit and defined contribution plafhe value of the units allocated under yourgyolafter deducting the
permissible charges, will depend on the investrpenformance of the funds of SBI Life, chosen by.yMour policy does no
share in the profits or surplus of the company.

The benefits will be paid to the person(s) entidedset out in the policy document, on proof togatisfaction, of such benefits
having become payable.

If you require further information, please contast

Identification

1. Master Policy Number

2. Proposal No.

3. Proposal Date

4. ClientID

Intermediary Details

1. Type of Intermediary

2. Name

3. Code / Branch code

4. Contact Phone no.
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The Master Policyholder

1. Name of the master policyholder

2. Mailing Address

3. Telephone Number with STD Code

4. E-Mail ID

5. Type of Group

6. Type of Benefit Scheme

7. Nature of Scheme

8. Benefit description as per scheme
rules

9. Scheme Benefit Payment from

(applicable as per nature of scheme)

10.

Total number of initial members in the sche

@

11.

Entry age of members

12.

Normal Retirement Age of members

13.

Sum Assured per member

14.

Date of commencement of policy

Policy Information

15. Total Premium amount

16. Type of Account

17

. Total basic sum assured (Rs.)

We will recover service tax and cess, as applicateng with the chargeService tax, cess and any other taxes payable

may vary as per the taxation laws then applicable.
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Premium Details and Account Management Rulés

5. Regular Premium Made by
6. Top Up Premium Made by
GMA 1:
7. Premium Details for GMA 1
GMA 2:
8. Premium Details for GMA 2
9. Fund Allocation pattern for GMA%*f Defined by
10. Fund Allocation pattern for GMA% Defined by
11. Switching Facility for GMA 1 Managed by Member
12. Redirection Facility for GMA 1 Managed by / Member
13. Switching Facility for GMA 2 Managed by / Member
14. Redirection Facility for GMA 2 Managed by / Member

Yyou will have to define Account Management Rules@A 1 & GMA 2 at inception of this Policy Contriac
2If Fund Allocation Pattern is defined by membenmtlyeu will have to provide allocation percentagepeovided
by each member, in a prescribed format.

®Formula, if any, has to be defined in the schentesru

Fund Allocation Pattern given by the MPH ‘

Fund Name Applicability | <<MPA>> | <<GMA 1>> << GMA 2>> Total

Group Growth Plus Fund
Il
Group Balanced Plus
Fund Il

Group Debt Plus Fund II

Group Short-term Plus
Fund 11

Group STO Plus Fund Il

Group Money MarkePlus
Fund

Total 100%

*All premiums relating to the Superannuation besafibuld be mandatorily allocated to this fund catyl to no other fund.
Further, this fund is available for Superannuatienefit schemes only and will not be availablertp ather scheme.
N.A. means ‘not applicable’.
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Authorised Signatory

Name

Designation

Date Place

Signed for and on behalf &Bl Life Insurance Company Limited,

The stamp duty of Rs <<....>> (Rupees...... only) paidday order, vide receipt no. <<...... >> dated << . Gowesnt
notification Revenue and Forest Department No. Mok<..................... >> dated <<....... >>

<< Digital Signature >>

(Signature)

Proper Officer

We request you to read this policy schedule aloity e policy booklet. If you find any errors, pke return your policy
document for effecting corrections.

* * * xxxx% End of Polic y Schedule ****** * * *
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Policy Booklet

Table Of Contents

1 (o 18 o] [TV = To o 41 SRS 9
2 (D=3 (101 (T L PP PP P PP SR PUPRPRRP 9
3 ADDIEVIALIONS ...t 10
4 POLICY BENETILS ...ttt ettt e e e e e e e e et e ae bbbttt e et e et e e e aaaaaeeeaaeeaeeaaaaaas 11
4.1 DEATN BENETIL......eiiiiiiiiiiii ettt ettt e e st e s et e e e et e e e e e e e e nnees 11

4.2 Maturity/Disability/Withdrawal/ Termination or argther benefit as defined in Scheme rules...........11

4.3 Payment Of BENETIES ...iiiii i e e e e e e e e e e e a e e 11
4.4 [0}V 11 Y202 [0 110} o PSSP 12
4.5 Partial Withdrawal Of FUNG ... 13
4.6 10T oo =T PP PP PP PP PP PRPPN 13
5 [ =10 01T0 Lo TP PP P PPPPPPPPTPPPPRPI 13
6 DiSCONtINUANCE Of PrEMIUIMIS ......ciiiiitttt s et e sttt e e ettt e e ettt e s et e e s s aabbb et e e e s anbb e e e e e s s annnneeeeas 14
7 R Y (od T P PEEEEPR 14
8 RE-GIFECHION ...ttt mrer ettt ettt et e e s e e et et e s ae et e s b et e s sne e e e s r e e e nnre e e e nnneeea 14
9 U010 L PO PP PPPPPPPPPPPRPPRTN 14
9.1 TRE FUNG ..ttt e ettt e e et e e e e e bbbt e e e e e a bbbt e e e e et b et e e e e e 14
9.2 [ T o [ @) 1o L3P UUUPPPPPRPR 15
9.3 INtroduction Of NEW FUNG OPLIONS............orerrretreeerttteeteeaaeaeasssssssssssssasesereerreeeaaaaaeaeeessesnansnnnsnnnrnnes 16
9.4 LU0 B O [N = PP PP PP 17
10 Account ManagemMENT RUIES .......cccieiriiit et e e e e e e e e e e e e e s e s s s s s et aeeeereeeeaaaeaeasessassanannnrnnes 17
10.1 AL MEMDEE LEVEL....ciiiiiiiiiiiiee ettt ettt e et e e e s et e e s s b e e e e s nnnnreeeeas 17
O 0 R €11V N TSP UTUPTTTTRR 17
B0.0.2 G A 2 e e e ——————— et e et oo ettt bt b h e oo oo et eeeeee et et e e e baba e e e e e e eaeteeeeerrrbann s 17
0 2 AN Y/ = T (=T g 0] o VA I Y 17.

Form Number 41 Page 6 of 26 Master Policy Number



n SBI Ly@ SBI Life — Kalyan ULIP Plus Policy Document

INSURANCE UIN: 111L079V02
10.2.1 Master Policyholder ACCOUNE (IMPA):.....oiiiiiiee et e e e e e e e e e e e e s s a e e e e erereaaaaeaeaeas 17
11 LU T PP PU PR PRRPT 18
11.1 Creation OF ACCOUNE ......uiiiiiiiitiieee e e smmmmme e oottt e e e e et bbbt e e e e s st b et e e e e s sbee e e e e e aabbe et e e e e s aabbbeeeeesabbrneeeeenane 18
11.2  AIOCAION OF UNIES .ottt et s e e s et e e e e e bbb e e e e e e st be e e e e e e aneres 18
11.3  Redemption Of UNILS ..ottt ettt e et e e e e e e e e e e e e e s e e e e aaesbe e et e eeeaeaaaaaaaaaeasaasaaaaannnennrnnes 18.
11.4  CalCUlation OF NAV ..ot rmmmee ettt e e sn et e s s e e e s s e e e sann e e e snn e e s nnnneeene 18.
11.5  ValUAtioN OF TUNOS ....eeeie et e s e nre e nes 18
11.6  EXtraordinary CIFCUMSTANCES ............o .o e e e eeeeeeeesaasassssssanstastassseeeeeaaaaeaesssssaaaasssssnssnssnnsnreeeaaaaeaeees 18
11.7  Date of NAV for Allocation, Redemption and Canctia of UNitS.............cccccooiiiiiiiiiiimmmm e 19
12 101 0= 10 = PP UPTTPTT 19
12.1  Policy ADMINISLration CRAIGES ......cceoiii i oottt ettt e e e e e e e e e e e s s e b ebeebteeeeeeeeaeaaaaaaaaaans 19
12.2  FUNd ManNagemENt CRAITES ...uuueeiiiiiiiieescmcmmmeeiiieiieiiee e e e e e e etaeaaeaeeee st st sassasesteaaerertaeaaaaaaaeseessesannannnnnnns 19
2 B IV o 4 = 111 Y2 O g - Vo =SSP 19
12,4 SUIMTENAEE CRAIGES ...ttt e e e e e e oo oo oo oot e eeee e e e e e eaaaaaaaeeesaaaaaannnaensbensenneeans 20
12.5  SWItChING CRarQeS ...ttt et e e e e e e e e e e e bbbttt e e e e e e e aaaaaaeaaaeans 20
12.6  Premium alloCatioN CHAIGES ..... ... e ettt e e e e ettt eeeeaaaaaaaeaas 20
12.7  Premium Re-dir€CHON CRAIGES .......uuiiiiii ettt e e et e e ee e e e e e et s e s s s s e e ertaeaaaaaeaeaeessesaannnnnnnns 20
12.8  New services and revisSion Of CHArgES. ......ccccueiiiiiiiiiiiir e e e e e e e e e e s e e s s seannreees 20
13 L0 F- 1 £ £ PP PP PPPR TR 20
13.1  INtIMALION OF CIAIM ..eeiiiiiiite et e et e e e e et e e e e et e e e e e anebes 20
e 2 1 10 To o) = W ol - 11 o RO 20
13.3  TO WNOM PAYADIE ...ttt e e e e e e e e e ettt e et e e e aaaaaaaeaeeaaeaaaannnnanee 21
14 LI 11T LT o OO PP PRSP 21
15 LCToT 0= =TI I =T o PP PP PP 21
15.1  Conflict Of terms and CONAItIONS ............ommm s rereeerriee e e e e s e e s anreeeenes 21
15.2  Mid-JOINEIS OF MIA-IEAVEIS ... ettt et e e e e e e e e e e e e e e e e e e e aanebabbeeeeees 22
S TC T IV o = | T PP PP PPP P OPTPRPRO 22

Form Number 41 Page 7 of 26 Master Policy Number



n SBI Li,:ﬂf.’ SBI Life — Kalyan ULIP Plus Policy Document

INSURARNCE UIN: 111L079V02

With: Uis. You'ra Sure

T (=T oY S o =1 1 0o SRR 22
TR T =0 13 Y [ Y- 1 o PP PRESRUSR 22
T SR (o] 1 a1 g F= i o FR TSP PP TSP PPPPPPPOPI 22
157 NON—GISCIOSUIE .....eeiiieiiitiiit ettt ettt e e ettt e oo s e e e e e e bbbt e e e e e st bt e e e e e anbe e e e e e e annees 22
15.8  Participation iN Profits .......oo oo et e e e e e e e e e e e e e eeeeaas 22
TS I V< 1o o PO OO PP R PPRPR 23
15.11  EIECIrONIC trANSACHIONS ....ciiuiiiiiiiiieeiee e ettt e e e e s e et e e s e e e s e e e e eanre e e s neneean 23
15.12  COMMUNICATIONS ....eciiriieiirete ettt e st smreee e et e e st e e st e e st e e st e e est e e amne e e e sr e e e s s et e srn e e e snn e e e nnnneeennnes 23
16 1070] 101 0] =TT 1 £SO PPPPRRTR 23
16.1  Grievance redreSSal PrOCEAUIE ........ ... ettt e et e e e e e e e e e e s e s e e annbbebbesbeeeeeeeeaeaaaaaaaaaans 23
17 REIEVANT STATULES ....eeiiiiiiiiei ettt ettt e e e e e e e e s bbbt e e e s aabb e e e e e s anb b e e e e e s annnnneeens 24
17.1  Governing 1aws and JUNISAICHION.............ummmmmeeeeeereeiisiiiiererieereeereerrerraeeeeesssssaaansesrrasresarrerrareaaaaeaeeas 24
17.2  Section 41 of the INSUranCe ACt 1938.......courrriiie et e e 24
17.3  Section 45 of the INSUraNCe ACE 1938........co oot e e et eeeeeaees 25
17.4  Provision 12 (1) of Redressal of Public GrievanRetes, 1998............occuiiiiiiiiiiiiiieeeeieeee e 25
17.5 Provision 13 of Redressal of Public Grievances UIB98...............cooiiiiiiiiiiiiiiiii e 25
18 10T [ PO PP PP PR PPRR PR 26

Form Number 41 Page 8 of 26 Master Policy Number



SBI Life

INSURANCE
With: Uis. You'ra Sure

SBI Life — Kalyan ULIP Plus Policy Document

UIN: 111L079V02

Your Policy Booklet

This is your policy booklet containing the variciesms and conditions governing your policy. It skdolbe read in conjunction
with the policy schedule.

Definitions

These definitions apply throughout your policy dameunt.

The definitions are listed alphabetically. Itemgkea with * alongside are mentioned in your poléghedule.

Expressions

Meanings

is the age as on last birthday i.e. the age ismpteted years or as mentioned in thd

[oN

1. Age
scheme rules.
2. Allocation percentage * is the percentage of cobuotion that will be invested in the chosen funds.
3. Aggregate Fund Value (AFV) Q%gsrt(;?%toe”gn(deslog(le will be the sum of fund valueder all accounts under one
4. Business day is our working day.
are schemes where the benefit payable on occurddretain events (like
5. Combination of Defined resignation, retirement, death etc) are a comlwnadf features of both
contribution with defined benefit | Defined Benefit (DB) and Defined Contribution (D&)hemes as described
features below. Member level accounts may be maintained nidipg upon scheme
requirements.
6. Date of commencement of policy [ is the start ddtthe policy.
7. Death benefit is the amount payable on death ofithep member
are schemes where the benefit payable on occurddretain events (like
resignation, retirement, death etc) are defineativance. The premiums for
8. Defined Benefit (DB) schemes these benefits are decided based on the benetiufmgas per scheme rules
and are generally paid by the Master Policyholael mo member level
accounts are maintained.
are schemes where the premiums payable are défiretvance and benefit
payable on occurrence of certain events (like redign, retirement, death
9. Defined Contribution (DC) etc) are based on the premiums paid and dependehewalue of the Fund
schemes as on the date of reckoning. The premium for theseefits are generally pai
by the Master Policyholder and/or Member asctige may be, as defined
under the Rules of the Scheme and Member levelats@re maintained.
10. Endorsement is a dO(_:ument indica’Fing any change in any of énms of the policy, agreed
to and issued by us, in writing.
11. Entry age* is the age in completed years of the member odake of joining the policy
is the period during which the master policyholdas an option to return the policy
12. Free-look period and cancel the contract in case he is not satigfitdthe terms and conditions of the
contract.
is the deduction made from the fund at a stat e before the computation o
13. Fund management charge the NAV of the fund. edemtag P
14. Fund options are the different funds availableifiwestment.
15. Fund value is the Sum _of the products of the total numbairofs under various funds and their
corresponding NAV. It covers all accounts — MPA, G and GMA 2 also.
16. Funds opted* are the funds chosen by the policyholder and/ontember as the case may be, out

of

the available fund options.

Form Number 41
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17. Guaranteed Fund Value (GFV)

The fund value based on NAV of the fund or the aotwalue arrived at on the basi
of Guaranteed rate of return of 0.10% p.a. orptieeniums paid after deducting the
claims paid out of the fund, whichever is highEhis is applicable only for
Superannuation schemes and is applicable at tieedirsurrender of master policy
(DB schemes) or exit of member (DC schemes)

18. Group Member Account 1

Account where premium received from the Masterdyhblder towards a specific
Group Member is credited.

19. Group Member Account 2

Account where premium received from the Group Menatse credited .This accoun
is created only if Master Policy Holder asks foastper scheme rules.

20. Instrument

cheque, demand draft, pay order etc.

21. Insurance Benefit

is the sum assured paid in an event of deatheoframber to the nominee, as advis
by the master policyholder. The insurance covepiapulsory for Gratuity and Leav
Encashment schemes and is not applicable for supgation schemes.

37

22. Master Policyholder *

is the trustee or employer or sponsor as mentian#te proposal form who is also th
group administrator.

23. Master Policyholder Account
(MPA)

is the account wherein the premium paid (net ofgs) by the Master Policyholder
will be credited

24. Member

is the person who satisfies the eligibility conatits of the scheme rules and is enrol
under the Scheme.

25. Nominee

is the person who is named as the nominee by tihebereas per the details
maintained by the Master Policyholder, in accor@anith section 39 of the Insurang
Act, 1938.

D

26. Non-participating

does not have a share in ouritsrof

27. Our, Us, We *

SBI Life Insurance Company Limited or its successtVe are regulated by the
Insurance Regulatory and Development Authority (FRRDThe registration number
allotted by the IRDA is 111.

28. Policy anniversary

is the same date each year during the policy terthedate of commencement.
If the date of commencement is or"2& February, the policy anniversary will be
taken as the last date of February.

29. Policy document

includes policy schedule, policpkiet and endorsements, if any.

30. Policy month

is the period from the date of commencement, todtite prior to the correspondi
date in the following calendar month or similaripds thereafter beginning from th
dates in any calendar month corresponding to the aflacommencement. If the sal
corresponding date is not available in a calendanth then the last day of th
calendar month will be taken for this purpose.

D o dQ

31. Policy year

is the period between two consecutbl&p anniversaries.

32. Premium *

is the amount payable by the master policyholdgreaghe funding valuation report
accordance with AS15 (Revised) guidelines or aspleeme rules.

=]

33. Re-direction

is the change in allocation percent#dature premiums

34. Scheme rules

are the rules which define the femtmmd benefit payouts under a scheme.

35. Sum assured *

is the amount payable on death dhtiueed member.

36. Surrender

is the voluntary termination of the cacitby the master policyholder.

37. Surrender charge

is the charge applicable on sieresf the policy.

Bt

=

38. Switching is the process of changing the allocagiercentage of existing funds.
In a unit-linked policy, the value of units in cleosfunds will vary based on mark|
39. Unit-linked price of the underlying assets and the investm&k is borne by the mastd
policyholder.
40. Units are identical subset of the funds’ assets andliligisi as the fund is divided into

number of equal units.

41. Valuation date

Date of calculation of NAV

42. You* are the trustee or employer or sponsor naasithe master policyholder.
3 Abbreviations

AFV Aggregate Fund Value

FMC Fund Management Charges

Form Number 41
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FV Fund Value

GFV Guaranteed Fund Value

GMA 1 Group Member Account 1

GMA 2 Group Member Account 2

IRDA Insurance Regulatory and Development Authority
LBD Last Birthday

MPA Master Policyholder Account

NAV Net Asset Value, per unit

Rs. Indian Rupees

SFIN Segregated Fund Identification Number

STO Systematic Transfer Option

UIN Unique Identification Number (allotted by IRDA fdre product)
ULIP Unit Linked Insurance Policy

These abbreviations bear the meanings assignéénodlsewhere in the policy booklet.

4 Policy Benefits

Policy benefits contain the following:

4.1 Death Benefit

SBI Life — Kalyan ULIP Plus Policy Document

4.1.1 On death of the member we will pay the Sum AsswedRs. 1,000 for Gratuity and Leave Encashment

schemes. This will not be payable in case of Superation schemes.
4.1.2 In addition to the above the death benefit we paly the benefit as per the schemes rules.

4.1.2.1 For Defined Benefit Superannuation schemes we pell the benefit amount as per the scheme

rules.

4.1.2.2 For Defined Contribution Superannuation schemesvilgoay either the Fund Value, subject to the
conditions as per the scheme rules, or the acctedulalue of premiums paid (net of claims, if

applicable) accumulated at the rate of 0.10% ptechever is higher.

4.1.2.3 In case of Combination of Defined Benefit schemed Befined Contribution schemes we will pay
the benefits as per the schemes rules. Fund Valubenapplicable wherever member accounts are

maintained individually.

4.2 Maturity/Disability/Withdrawal/ Termination or any other ben efit as defined in Scheme rules.

4.2.1 We will pay the benefits in any event (other thaatth) as defined in the scheme rules.
4.2.1.1 For, Defined Benefit schemes we will pay the berafiount as per the scheme rules

4.2.1.2 For, Defined Contribution Superannuation schemesmillepay either the Fund Value, subject to
the conditions as per the scheme rules, or thenadetled value of premiums paid (net of claims, if
applicable) accumulated at the rate of 0.10% wlaichever is higher.

4.2.1.3 In case of Combination of Defined Benefit schemed Befined Contribution schemes we will pay
the benefits as per the schemes rules. Fund Valubenapplicable wherever member accounts are

maintained.

4.2.2 In case you maintain superannuation funds with niea@ one insurer, you may purchase the annuitidsea
time of claim with any insurer, with whom the fural® maintained

4.3 Payment of Benefits

4.3.1 The scheme benefit amount will be paid to the Mastdicyholder or to the nominee as advised byMaster

policyholder.

Form Number 41
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4.3.3

4.3.4
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Our liability towards the respective member wildedmmediately on the payment of Scheme Benefits.

Our liability towards the payment of any Benefiteder the Scheme (other than sum assured payabés tired
insurance cover, if any) shall always be limitedtiie actual amount of funds available under thécpair

under the member account as the case may be.sértlva funds available under the Master Policynoleu the
Individual Member’s account fall short of the batepayable under the scheme, the Master Policgétaihall
be liable to pay the balance amount and our lighslhall always be restricted to the funds avadabider the
Master Policy or in an individual member’s account.

Insurance benefits will be paid to the nomineeeandiiciary.

Loyalty Addition

441

4.4.2

4.4.3

4.4.4

4.4.5
4.4.6

4.4.7

4.4.8

4.4.9

The Loyalty Addition is payable only when the Scleeim maintained with us at least for two completécy
years.

We will credit loyalty units accrued for each pgligear on the respective policy anniversary datepifor
policy year 1.

We will credit loyalty units accrued during poligear 1 to the respective scheme along with loyattits
accrued for policy year 2 on the 2nd policy anrseey. These units will be credited to MPA, GMA agots
(as the case may bélhereafter, the loyalty additions accrued duringhepolicy year will be credited to the
MPA, GMA 1 and or GMA 2 accounts (as the case may dn the first working day after the end of the
respective policy anniversary.

At the end of every policy year average of AFV vi## determined by taking simple average of AFV ast |
day of each of 12 policy months immediately preisgdo such policy anniversary.

Based on the average of AFV for the policy yeayalty unit allocation rate will be determined.

Loyalty unit allocation rate will be determined@er the following table:

Average of
AFV (in crores) Loyalty additionas % of average AFV

Less than 1 0.05%

Equal to or greater thanl and less than 5 0.10%

Equal to or greater than5 and less than 20 0.15%

Equal to or greater than20 and less than 5( 0.20%

Equal to or greater than50 and less than 10D 0.25%

100 or above 0.30%

Loyalty addition amount that will accrue is equal Average of AFV for the policy year x Loyalty @ini
allocation rate

Where ,
These units will be allocated to each account @hwhich are used to derive AFV) in the same aliocat
percentage prevailing at the time of addition aftsunits

We will convert the accrued loyalty addition amoimio units of the funds in proportion to the sifahe funds
calculated as per NAVs on the date of credit gélty addition.

Loyalty units for a particular fund is the loyakigldition amount accrued in respect of that funddei¢ by the
NAV on the date of credit of loyalty addition.

4.4.10If you request us, all your funds (one companyroug of companies) under our unit-linked retiremieemefit

schemes like gratuity, leave encashment etc. mayjutded to determine the AFV for loyalty additidrhose
schemes which are in existence at the policy ansévg of the scheme under consideration for whigkalty
addition is being calculated will only be considefer the purpose of calculation of loyalty additio
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Partial Withdrawal of Fund

4.5.1 Partial withdrawal is not allowed.
4.5.2 Except for exits as per the scheme rules, no etitedrawals will be allowed.

Surrender

4.6.1 You may surrender your master policy anytime orviegr minimum 30 days notice in WRITING. Such
surrenders will be subject to all of the following:

4.6.1.1 The surrender value is the fund value in case dftulty and Leave encashment schemes less
surrender charges.
4.6.1.2 In case of Superannuation Schemes, The surrendige véll be either the Fund Value or the
accumulated value of premiums paid (net of claifrepplicable) based on a rate of return of 0.10%
p.a whichever is higher , less surrender charges.
4.6.1.3 If your surrender value is more than our threshelel then your surrender payment will be made in
four instalments. The current threshold level is 35000,000 (Rupees three crores).
4.6.1.4 Surrender value instalment will be 25% of the totaiber of units after deduction of the
surrender charges as applicable as on the datejoést.
4.6.1.5 We will pay the surrender value instalments on eVESth day after we receive your
request. If the 15th day is not a working day thenwill pay on the following working
day.
4.6.1.6 No transaction — switching or premium payment | @ allowed once surrender request is received.
4.6.1.7 In case we pay any scheme benefits after receiptiménder request, same will be deducted from the
surrender value.

4.6.2 In schemes where member level accounts are magatgDefined Contribution and Combination of DB & DC

schemes), the member may surrender his memberskiima subject to the provisions of the schemestule

Such surrenders will be subject to all of the failng:

4.6.2.1 We will pay the fund value in case of Gratuity drehve encashment schemes less surrender charges.

4.6.2.2 In case of Superannuation Schemes, We will payeitthe Fund Value or the accumulated value of
premiums paid (net of claims, if applicable) basada rate of return of 0.10% p.a. whichever is aigh
less surrender charges.

4.6.2.3 No transaction — switching or premium payment 4 @ allowed once surrender request is received.

4.6.3 Loyalty units will not be paid in case of surrend#rmaster policy within first two policy years. t&f
completing 2 policy years, if any scheme is surezad during any policy year then no loyalty uniid e
credited for the policy year in which the policysisrrendered.

5 Premium

51

5.2

5.3

5.4

The Premium shall be paid by the Master Policyholeper the funding valuation report in accordanith AS15
(Revised) guidelines or as per scheme rules.

In case a scheme is overfunded (i.e. in surplupeasunding valuation report in accordance withlA§Revised) or if
the Master policyholder is having funds with mohart one Insurer, the policy holder may not pay rtieimum
required premium in that policy year. In such ca#ies policy will not be considered as lapsed duéiscontinuance of
the premiums.

In case a scheme is underfunded (i.e. in defittig, premium may be paid as per the funding valonateport in
accordance with AS15 (Revised) guidelines. If thestar policyholder is having funds with more thaw dnsurer, he
may pay premiums to one or more insurance comgarsuch a case, if the premium is not received $pnreceived
lesser than that required as per the funding viaiuaéport, the policy will not be considered gssia.

No Top-up or additional premium is allowed unlesguired as per the funding valuation report in ataoce with
AS15 (Revised) guidelines, to address underfundinthe scheme. The Scheme Trustees will ensurebtfire the
premium to the Scheme is paid.
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6 Discontinuance of Premiums

6.1

6.2

6.3

Even if you do not pay the future premiums youiserg funds will continue to remain invested in ieA, GMA 1
and or GMA 2.

All applicable charges will continue to be dedudiean your fund by cancellation of units.
The master policy will be in-force till the balane MPA, GMA 1 , and or GMA 2 is more than the nmimim FV

limit. The current minimum FV limit is Rs. 25,000h case the FV goes below Rs. 25,000 on any pationth
anniversary, then the master policy will be terrtedaafter a 30 day notice.

7 Switching

You or Group member, wherever applicable as pegrsehrules, can switch funds except superannuatiotsfsubject to all of
the following:

7.1

Switching is allowed between any of the then atdéldund options.

7.2 You have to re-invest minimum of 5% of the switclagdount to each of the selected new fund options.
7.3 Fund switching is not allowed in case of Superatinnachemes.
7.4 We will not charge for any switches done in anyigoyear.
7.5 You can ask for a switch in terms of amount oréncentage.
7.6 You can switch only once in a day.
8 Re-direction
You can re-direct your future premiums subjectlt@fthe following:
8.1 You can request for re-direction among the therilava funds.
8.2 Your re-direction request will be applicable only your future premiums. It will have no effect oouy existing fund
allocation.
8.3 We will not charge for any re-directions.
8.4 Premium redirection is not allowed under superationachemes.
9 Funds
9.1 The Fund

9.1.1 You bear the investment risk in the investmentfpbot

9.1.2 We will invest the fund in accordance with the galides issued by IRDA from time to time. We willegt the
investments, including derivatives and units of malifunds, for each fund. The investments will bthin the
limits as mentioned in ‘Fund Options’ and the irtw@ant guidelines as specified by IRDA.

9.1.3 The investments in the units are subject to maaket other risks. We do not assure that the obgdivthe
product will be achieved.

9.1.4 The NAV of the units will depend on the debt andiiggmarkets and the general level of interestgdtem
time to time.

9.1.5 The past performance of the funds is not indicatif¢he future performance of any of the funds lzé
under this policy.
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9.2 Fund Options

9.2.1 There are six funds options which have differesk-rieturn profiles.

9.2.2 The names of the funds do not indicate the qudlityre prospects or returns.

9.2.3 For superannuation scheme, you can invest onlyau@Money Market Fund.

9.2.4 The Group Money Market Fund would be available datysuperannuation schemes.

9.2.5 We will allocate your premiums paid at the propastabe, in the proportion mentioned in your propfan.

We will continue to allocate in the same proportionil you ask us to re-direct. After you re-direitte future
premiums will follow the new proportion.

9.2.6 Group Growth Plus Fund Il (SFIN : ULGF009200913GRGRT+FND2111)
9.2.6.10bjective

To provide long term capital appreciation througbeistment primarily in equity or equity relatedtimsnent.

9.2.6.2Asset mix and risk profile

Assets Minimu Maximum Risk Profile Time
m Horizon

Equity & Equity related instruments 35% 60%

Debt 25% 65% High Long

Money Market Instruments 0% 40%

9.2.7 Group Balanced Plus Fund Il (SFIN : ULGF010200913GBAL+FND2111)
9.2.7.10bjective
To provide a balance between long term capitalepation and current income through a blend of$twent in
equity or equity related instruments and fixed imeoinstruments. The proportion between the equity fexed

income securities will fluctuate according to margenditions.

9.2.7.2Asset mix and risk profile

Assets Minimum Maximum Risk Profile Time
Horizon

Equity & Equity related instrumentg 20% 35% .

Debt 20% 80% ModH(ierite to Me&;trj]m to

Money Market Instruments 0% 40% 9 9

9.2.8 Group Debt Plus Fund Il (SFIN : ULGF011200913GRDBT+ND2111)
9.2.8.10bjective

To provide an accumulation of income through sutiithinvestment in the fixed income instrument.eTh
investment in equity /equity related instrumentsaped at maximum 20%.

9.2.8.2Asset mix and risk profile

Assets Minimu | Maximum Risk Profile Time

m Horizon
Equity & Equity related instruments 0% 20%
Debt 40% 100% Low to Medium to
Money Market Instruments 0% 40% Moderate Long

9.2.9 Group Short-term Plus Fund Il (SFIN : ULGF0132009135RSHT+FND2111)

9.2.9.10bjective
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Assets

Minimu | Maximum Risk Profile Time
m Horizon
Equity & Equity related instruments 0% 0%
Debt 25% 100% Low Short
Money Market Instruments 0% 75%

9.2.10Group STO Plus Fund I (SFIN : ULGF012200913GRSTOPWS2111)

9.2.10.1 Objective

To provide help in minimizing risk linked to marketlatility at the time of investmenfll premiums meant to

be allocated to the Group Growth Plus Fund carphechoice, first parked in this fund for a tempgrperiod
and then systematically transferred back.

9.2.10.2 Asset mix and risk profile
Assets Minimu | Maximum Risk Profile Time
m Horizon
Money Market Instrument and cash 100% 100% Low F;c))rreiso-l(-jo
9.2.10.3 Working of the fund
9.2.10.3.1

All your money in this fund will be systematicatiynsferred back to Group Growth Plus
Fund through 12 automatic switches, each of equilber of units.

9.2.10.3.2 The automatic switches will be spread over 3 calemabnths from the date of allocation
of fund to Group STO Plus Fund.

9.2.10.3.3 We will switch the units on'® 12", 19" 26" day of each calendar month. If any of these
switch days is not a working day then units willdvdtched on the following working day.

9.2.10.3.4 NAV as on switch day for respective fund will begphpable.

9.2.11Group Money Market Plus Fund (SFIN : ULGF008030613&®PMNMTFND111)
9.2.11.1 Objective
The objective of this fund is to park the funddiguid and safe instruments so as to avoid maik&tan a long

term basis. All premiums relating to the Superatipnabenefits would be mandatorily allocated tosthind
only and to no other fund. Further, this fund widit be available to any schemes other than Supeation for

investment.
9.2.11.2 Asset mix and risk profile
Assets Minimum Maximum Risk Profile Time
Horizon
Money Market Instruments 100% 100% Low Short

9.3 Introduction of New Fund Options
9.3.1 We may establish new fund options with prior appidvrom IRDA and we will notify you of the same. ¥o
may switch to these new fund options subject tm$eand conditions prevailing at that time.
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9.4 Fund Closure

9.4.1 We may close existing funds with prior approvahirthe IRDA. We will notify you in writing 3 monthgrior
to the closure of the fund.

9.4.2 You can switch to other existing fund options witheswitching charges during the 3 months. If youndo
switch in this period, we will switch your units é&my other funds with similar asset allocation &gk profile.

9.5 We will issue a yearly statement with the numbeurufs under each of your funds and respective NAVs

10 Account Management Rules

10.1 At member Level

10.1.1 GMA1:
10.1.1.1
10.1.1.2
10.1.1.3
10.1.1.4
10.1.1.5
10.1.1.6
10.1.1.7
10.1.1.8
10.1.1.9

10.1.1.10

10.1.2 GMA2:

10.1.21
10.1.2.2
10.1.2.3

10.1.2.4
10.1.2.5
10.1.2.6
10.1.2.7

10.1.2.8
10.1.2.9

10.1.2.10

In this account, you will contribute for group meend under the scheme.

We will receive both lump sum and regular premidmghis account.

Percentage rate of contribution or contribution amaoor contribution formula, if any, need to be
clearly defined in the scheme rules.

In case of claim, FV in this account will be payabd the concerned member based on the scheme
rules.

If there is nobenefit payable as per the schemies,rFV under GMA 1 may be credited to the
MPA.

By default Fund Allocation Pattern, switching aedirection facility will be managed by the group
member.

If you want to manage Fund Allocation Pattern, shiitg and redirection facility under GMA 1,
then it should be clearly mentioned in the schemhesr

You can have different Fund Allocation Pattern@WA 1 and GMA 2.

Account Management Rules, as defined in the sckedfilthis policy, will apply to all group
members.

You can change Account Management Rules for GMA gach policy anniversary with a 30 days
notice.

In this account, group members will contribute tiiemselves.

We will receive both lump sum and regular premidmthis account.

Percentage rate of contribution or contribution amaoor contribution formula, if any, need to be
clearly defined in the scheme rules.

In case of claim, Fund Value in this account fa& doncerned member will become payable.
Fund Value in this account will not be transfertedMPA.

By default Fund Allocation Pattern, switching aedirection facility will be managed by the group
member.

If you want to manage Fund Allocation Pattern, shiitg and redirection facility under GMA 2,
then it should be clearly mentioned in the schemhesr

You can have different Fund Allocation Pattern@WA 1 and GMA 2.

Account Management Rules, as defined in the sckedfilthis policy, will apply to all group
members.

You can change Account Management Rules for GMA 2ach policy anniversary with a 30 days
notice.

10.2 At Master Policy Level

10.2.1 Master Policyholder Account (MPA):

10.2.1.1

Form Number 41
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10.2.1.2 By default you will manage Fund Allocation Patteswitching and redirection facility for this
account.

10.2.1.3 Funds from GMA 1 can be transferred to this account

10.2.1.4 Funds from GMA 2, if any, will not be transferraathis account.

11 Units

111

11.2

11.3

11.4

115

11.6

Creation of Account
11.1.1 Your premium will be invested in your chosen fumdter deduction of allocation charges.
11.1.2 We will open and manage GMA 1, GMA 2, if any, ané?Mat the proposal stage.
11.1.3 The GMA 1, GMA 2, if any, and MPA will reflect:

11.1.3.1 the amount of the premium(s) made

11.1.3.2 the date of allocation of units

11.1.3.3 the number of units

11.1.3.4 the fund(s) to invest in

11.1.3.5 the aggregate of the values of each fund
Allocation of Units

11.2.1 We will allocate units based on the NAVs prevailiong the date of allocation to your MPA, GMA 1 and o
GMA 2 as applicable.

11.2.2 We will calculate the NAVs up to 4 decimal plac& may change the number of decimal places indutur

Redemption of Units

11.3.1 We will liquidate the units based on the NAVs oa thate of redemption.

Calculation of NAV

11.4.1 We will calculate the NAV as per IRDA regulationhich may change from time to time.

Valuation of funds

11.5.1 The Net Asset Value (NAV) will be declared dailyabling the trustees / group administrator to trémk
performance of the fund selected by them.

11.5.2 The unit pricing (calculation of the NAV, Net As3galue) shall be computed as per the below formula:
[Market value of investment held by the fund
+ the value of any current assets
- the value of any current liabilities & provisigriany]

divided by [Number of units existing on valuatioatel, (before creation/redemption of units)]

11.5.3 The NAV of the units of each fund can go up or dad@pending on the factors and forces affecting the
markets from time to time and may also be affebigdhanges in the general level of interest rates.

Extraordinary circumstances

11.6.1 Under extraordinary circumstances, such as extnestaility in the market price of the assets in foed,
extended suspension of trading on the stock exasangatural calamities, riots and similar everttg t
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company reserve the right, not to value one or nkaned Options or to change the formula for caldngat
NAV. Company will make the changes subject to apakby the IRDA.

Date of NAV for Allocation, Redemption and Cancelléion of Units

We give below the allocation and redemption ofaifor various transactions and the applicable NAYesd.

Type of transaction Applicable DATE of reckoning fa NAV

First Premium through demand draft or
local cheque payable at par

Date of receipt of instrument

Further premiums through demand draft
local cheque payable at par

Phate of receipt of instrument

Premium through outstation cheque
payable at par

Date of realization of instrument

Surrender, Switch, Redemption, Free-lo
cancellation

Jlfl)ate of receipt of request

Death / any other benefit claim Date of receipintimation or final requirement whichever is later

Termination Date of termination

11.71

11.7.2
11.7.3

11.7.4
11.75

In case of transactions through electronic transferther approved modes, we will consider clo$i#gy/ of
transaction realization date.

If the above applicable event occurs by the cutiofé, we will apply the closing NAV of the sameyda

If the above applicable event occurs after theattitime, we will apply the closing NAV of the faiving
day.

The current cut-off time is 3.00 p.m. We can chatijge cut-off time with IRDA’s approval.

If we change this cut-off time, we will notify you.

12 Charges

121

12.2

12.3

Policy Administration charges

12.11

12.1.2

For Defined benefit schemes, policy administratkiarges are Nil.

For Defined Contribution and other schemes chaagesis mentioned below

12.1.2.1 The policy administrative charge will be recovered cancellation of units on yearly basis
proportionately from each investment fund.

12.1.2.2 Policy Administrative charge is applicable for emsémber.

12.1.2.3 Policy Administrative charges of Rs. 20 will be detkd on the first working day of the first month
of joining for new members and thereafter on thiewksking day of each Policy Annual Renewal
Date.

12.1.2.4 This charge may be increased up to a maximum of &¥- per annum subject to IRDA approval

12.1.2.5 By default this charge will be deducted from GMAItlwill be deducted from GMA 2, if GMA 1
is not available.

Fund Management Charges

1221

12.2.2
12.2.3

We will recover FMC on a daily basis, as a percgataf the fund value which will be charged prior to
declaration of the NAV of the funds.

The FMC for funds will be 0.60% p.a.

Charges for funds could change, subject to pripraml by IRDA.

Mortality Charges

1231

12.3.2

We provide life cover (Sum Assured) of Rs. 1,000 grenum per member.It is complusory for Gratuitd an
Leave Encashment schemes and there is no insucameefor Superannuation schemes
The mortality charge is Rs. 1 p.a. per member ®rIR000 sum assured.
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12.3.3 The risk premium along with service tax would bargfed to the policy account, by cancellation of
units from the account on pro rata monthly monyatttarge basis on the 1st day of each policy month.
12.3.4 In case of mid joiners, the mortality charge wil heducted on the next immediate policy month asary
of the date of joining.

12.4  Surrender charges

12.4.1 If you surrender your policy prior to the third fyl anniversary, surrender charges applicable v&lD.05%
of the fund value with a maximum cap of Rs 500,800/

12.4.2 If you surrender your policy after the third renéwfthe policy, surrender charges applicable balNil.

12.5  Switching charges
Nil
12.6  Premium allocation charges
Nil.
12.7 Premium Re-direction charges
Nil
12.8  New services and revision of charges
12.8.1 We may introduce new services and the corresporatingges, subject to approval by IRDA.
12.8.2 We will notify the new services, charges and changgharges for existing services through our websi
13 Claims
13.1  Intimation of claim

13.1.1 You may intimate the claim to us within 180 days.

13.1.2 You may inform us of any instance of death, disghilvithdrawal, resignation, retirement or any ettexit
as allowed by the scheme rules, of a member coverddr this policy.

13.1.3 However, without prejudice, in case of delay ininrtion or submission of claim documents beyond the
stipulated period in the policy document or in Btatutes, We, at our sole discretion, may conduuh
delay and examine the admissibility or otherwisethef claim, if such delay is proved to be for reeso
beyond the control of the nominee/claimant.

13.1.4 You should intimate the claims to the following askk:

SBI Life Insurance Company Limited
Group Operations Department
1st Floor, Kapas Bhavan
Plot No. 3A, Sector 10, CBD Belapur,
Navi Mumbai - 400 614.
Telephone: +91 — 22 — 6645 6000
Facsimile: +91 — 22 — 6645 6654
Email: GroupOps@Shilife.co.in

13.2  Filing of a claim

13.2.1 We will require the following documents to procéss claims:
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13.2.1.1 Death Certificate, in case of death claim
13.2.1.2 Certificate of proof of any other exit defined lretscheme rules
13.2.1.3 Claimant’s statement and claim application formpriescribed formats
13.2.1.4 Duly filled declaration form signed by you
13.2.1.5 Any additional documents if asked by us
13.3  To whom payable
13.3.1 We may pay the claim to you or to the member, nemias advised by you, as the case may be and Wwe wil
forward the same to you for administrative conveo@éand you should ensure that the payment redlcbes
right claimant without any delay on your part.
13.3.2 We may pay the claim to you with the understandimat you will forward the same immediately to the
member, nominee as a case may be.
14 Termination
14.1 Discontinuation of life cover
If the balance in GMA 1 + GMA 2 (if any) + MPA fallbelow the prescribed minimum FV limit on any pwli
anniversary date then charges towards life coveR®&f 1,000 will not be deducted and the life cowélt be
discontinued.
14.2  Termination of life cover
Life cover of any member will end on the earliesthe following:
14.2.1 The date of cessation of employment
14.2.2 On the policy anniversary date when you have agtie cancellation of life cover
14.2.3 The date on which member exits the scheme as henserules.
14.2.4 The date of death of the member.
14.2.5 The date of surrender of the master policy.
14.2.6 The date on which the policy terminates.
14.2.7 The Fund value is less than the minimum FV limit.
14.3  Termination of your policy
Your policy will terminate on the following:
14.3.1 on the date of surrender of the master policy. .
14.3.2 From 2nd policy year onwards, if the AFV under fiadicy is less than the minimum FV prescribed, the
policy may be terminated immediately. The curreitimum FV prescribed is Rs. 25,000.
14.3.3 We have the right to terminate the policy at eaglicp anniversary date subject to 30 days priamiation
14.3.4 On the date of free look cancellation of the magtdicy.
15 General Terms
15.1 Conflict of terms and conditions

15.1.1 There may be situations where scheme featureseatdrés as approved under the product may be flicton
with each other. For example, partial withdrawahat allowed under the product as approved by IRDA
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while scheme rules may allow. Under such situatiigadures as approved under the product will ptevai
upon the scheme rules.

15.1.2 The Scheme Rules shall always be deemed to be iewddf the extent they are in conflict with the IRD
Regulations that are issued/amended or modified fime to time.

15.1.3 The IRDA Regulations shall always prevail over 8eheme Rules.

Mid-joiners or Mid-leavers

15.2.1 You have to provide the data for mid-joiners andl+feavers in the format we request, at the begmoin
every calendar month.

Mass exit

15.3.1 If due to voluntary retirement scheme (VRS) or atesof the firm, there are mass exits then we rirait |
the withdrawal of units on any day to 5% of thet@tumber of units in respective funds.

Free-look period

15.4.1 You can review the terms and conditions of theqyplivithin 15 days from the date of the receipthi$
policy document and if you disagree with any ofsthéerms and conditions; you have the option tormethe
policy stating the reasons for your objection.

We will then refund the fund value after adjustnsefithe adjusted fund value on that date will be
fund value

+ policy administration charges, already deducted
-stamp duty paid

15.4.2 Your policy cannot be restored once you have netliyour policy.
15.4.3 We will pay you the amount in lump sum.

Policy loan
15.5.1 Your policy will not be eligible for any loans.

Nomination

15.6.1 Members have to make a nomination as per provisibesction 39 of the Insurance Act, 1938.

15.6.2 You have to maintain the details of nomination.

15.6.3 We do not express any opinion on the validity aret any responsibility in respect of any nominaticade
under the Scheme

Non—disclosure

15.7.1 We have issued your policy based on your statenierntsur proposal form, member data provided, peaso
statement and any other documents.

15.7.2 If we find that any of the information provided proposal form and other questionnaires as requised,
inaccurate or false or you have withheld any makénformation, we shall declare your policy nuticavoid
but subject to section 45 of the Insurance Act,819%e will not pay any life cover benefits and waalé
return the fund value and mortality charges alredetjucted.

15.7.3 If we repudiate an insurance death claim, we wilt pay the life cover benefit. We will only pay dea
benefit as per scheme rules from the fund valueskiédl return the mortality charges already dediicte

Participation in profits
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15.8.1 Your policy does not participate in our profits.

15.9  Taxation
15.9.1 You will be liable to pay all applicable taxes aoglss as levied by the Government and other stgtutor
authorities.
15.9.2 Taxes may change subject to future changes inidaxiaws.
15.10 Date formats
15.10.1 Unless otherwise stated, all dates described agdlinghe policy schedule are in dd/mm/yyyy format.
15.11 Electronic transactions
15.11.1 We shall accept premiums and pay benefits throngrapproved mode including electronic transfer.
15.12 Communications
15.12.1 We will communicate to you in writing and delivdret correspondence by hand, post, facsimile, e-onail
any other approved mode.
15.12.2 We will send correspondence to the address you pawéided in the proposal form or to the changed
address.
15.12.3 You should also communicate in writing and delitreg correspondence by hand, post, facsimile, e-onail
any other approved mode.
15.12.4 All your correspondence should be addressed to:
SBI Life Insurance Company Limited,
Group Operations Department
Central Processing Centre,
Kapas Bhawan, Sector — 10,
CBD Belapur,
Navi Mumbai — 400 614.
Telephone: +91 — 22 — 6645 6000
Facsimile: +91 — 22 — 6645 6654
Email: groupops@sbilife.co.in
15.12.5 It is important that you keep us informed of chairggour communication address, if any.
16 Complaints
16.1 Grievance redressal procedure

16.1.1 If you have any query, complaint or grievance, ymay approach any of our offices.

16.1.2 You can also call us on our toll-free number.

16.1.3 If you are not satisfied with our decision or han received any response within 10 working dags, may
write to us at:

Head — Client Relationship,

SBI Life Insurance Company Limited
Central Processing Centre,

Kapas Bhawan, Sector — 10,
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16.1.4

16.1.5

16.1.6

16.1.7

16.1.8

Navi Mumbai — 400 614.
Telephone: 022 — 6645 6241
Fax: 022 — 6645 6655

Email Id: Info@Sbilife.co.in

In case the Policyholder is not satisfied with tleision/resolution of the Company, he/she may aggr
the Insurance Ombudsman if such grievance pertains

i. Insurance claim that has been rejected or disdaectaim on legal construction of the Policy
ii. Delay in settlement of claim
iii. Dispute with regard to premium
iv. Non-receipt of insurance document

The Central Government has established an offitkeofnsurance Ombudsman for redressal of grievance
complaint with respect to Life Insurance Polici@fie addresses of the Insurance Ombudsman and the
Redressal of Public Grievances Rules, 1998, areailaile on the website of IRDA,
http://www.IRDAIndia.organd in our websitéttp://www. SBILife.co.in The address of the ombudsman at
Mumbai is:

Office of the Insurance Ombudsman (MaharashtraGoe)
3rd Floor, Jeevan Seva Annexe,

S.V. Road, Santa Cruz (W),

Mumbai — 400 054.

Telephone No.: +91 — 22 — 2610 6928

Fax No. : +91 — 22 — 2610 6052
E-mailombudsmanmumbai@gmail.com

The complaint to the Ombudsman should be madeitmgyduly signed by the complainant or by hisdeg
heirs, with full details of the complaint and thantact information of complainant.

As per provision 13(3) of the Redressal of Puitevances Rules 1998, the complaint to the Orsimaah
can be made only if:-

i. The grievance has been rejected by the GrievandeeR=al Machinery of the Company
ii. The complaint was made within a period of one yeam the date of rejection by the Company
iii. If the complaint is not simultaneously under atigation.

The list of addresses of insurance ombudsman éxxs énclosed along with this document

17 Relevant Statutes

171

17.2

Governing laws and jurisdiction

This is

subject to prevailing Indian Laws. Any disp that may arise in connection with this shallshgject to the

jurisdiction of the competent Courts of Mumbai.

Section 41 of the Insurance Act 1938

1.No person shall allow or offer to allow, eithereditly or indirectly, as an inducement to any persotake out or
renew or continue an insurance in respect of ang &f risk relating to lives or property in Indeny rebate of the
whole or part of the commission payable or anyteeb&the premium shown on the policy, nor shajl parson
taking out or renewing or continuing a policy adcapy rebate, except such rebate as may be allowed
accordance with the published prospectus or taifldse insurer.Provided that acceptance by an ame agent of
commission in connection with a policy of life imance taken out by himself on his own life shall ne deemed
to be acceptance of a rebate of premium withimtkaning of this sub-section if at the time of sacbeptance the
insurance agent satisfies the prescribed condigstablishing that he is a bona fide insurancetagy@ployed by
the insurer.
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2.Any person making default in complying with the yigions of this section shall be punishable wittefivhich may
extend to five hundred rupees.

Section 45 of the Insurance Act 1938

No policy of life insurance effected before the ecnemcement of this Act shall after the expiry of tyears from the
date of commencement of this Act and no policyifefihnsurance effected after the coming into foo€¢his Act shall,
after the expiry of two years from the date on Whicwas effected, be called in question by anreson the ground
that a statement made in the proposal for insurande any report of a medical officer, or referee,friend of the
insured, or in any other document leading to tlsedsof the policy, was inaccurate or false, untbesinsurer shows
that such a statement was on a material matteugpressed facts which it was material to disclose that it was
fraudulently made by the policy-holder and that ploéicy holder knew at the time of making it thaetstatement was
false or that it suppressed facts which it was riateo disclose; Provided that nothing in thection shall prevent
the insurer from calling for proof of age at anydi if he is entitled to do so, and no policy shalldeemed to be called
in question merely because the terms of the palieyadjusted on subsequent proof that the ageedif¢hinsured was
incorrectly stated in the proposal.

Provision 12 (1) of Redressal of Public Grievancd®ules, 1998
The Ombudsman may receive and consider

(@) Complaints under Rule 13

(b) Any partial or total repudiation of claims by arsimer

(c) Any dispute in regard to premium paid or payabléeims of the policy

(d) Any dispute on the legal construction of the paliogofar as such disputes relate to claims
(e) Delay in settlement of claims

() Non-issue of any insurance document to customees r&iceipt of premium

Provision 13 of Redressal of Public Grievances Rige1998

(1) any person who has a grievance against andnsomray himself or through his legal heirs makeoeglaint in
writing to the Ombudsman within whose jurisdictitve branch or office of the insurer complained agis located.

(2) the complaint shall be in writing duly signegthe complainant or through his legal heirs aralistate clearly the
name and address of the complainant, the nameedbrdnch or office of the insurer against which ¢benplaint is
made, the fact giving rise to complaint supportgdibcuments, if any, relied on by the complainéim, nature and
extent of the loss caused to the complainant amdetef sought from the Ombudsman.

(3) no complaint to the Ombudsman shall lie untess

(a) the complainants had before making a comptairthe Ombudsman made a written representatiohetanisurer
named in the complaint and either insurer had tejethe complaint or the complainant had not rekiany reply
within a period of one month after the insurer @ned received his representation or the complaisamt satisfied
with the reply given to him by the insurer.

(b) the complaint is made not later than one yéar ¢he insurer had rejected the representaticgent his final reply
on the representation of the complainant, and

(c) the complaint is not on the same subject mafberwhich any proceedings before any Court, ons€Loner Forum
or Arbitrator is pending or were so earlier.

We request you to read this policy booklet alonthvthe policy schedule. If you find any errors,gse return the
policy for effecting corrections.

End of Polic y Booklet
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